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NSE for using its name in this offer document for listing of our shares on the SME Platform of NSE. For the purpose of this Issue, the Designated Stock Exchange will be the
NSE Limited (NSE).

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”):

Since the Issue is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, 2018, the Offer Document was not filed with SEBI. In terms of the SEBI ICDR
Regulations, SEBI shall not Issue any observations on the Offer Document. Hence, there is no such specific disclaimer clause of SEBI. However, investors may refer to the
entire “Disclaimer Clause of SEBI” on 260 of the Red Herring Prospectus.

DISCLAIMER CLAUSE OF THE SME PLATFORM OF NSE:

Itis to be distinctly understood that the permission given by NSE Limited (“NSE”) should notin any way be deemed or construed that the contents of the Offer Documents or
the price at which the equity shares are offered has been cleared, solicited or approved by NSE, nor does it certify the correctness, accuracy or completeness of any of the
contents of the Prospectus. The investors are advised to refer to the Prospectus for the full text of the Disclaimer clause pertaining to NSE. The investors are advised to refer
tothe Offer Documents for the full text of the “Disclaimer Clause of the SME Platform of NSE” on page 262 of the Red Herring Prospectus.

RISK IN RELATION TO THE FIRST ISSUE:

This being the first public Issue of our Company, there has been no formal market for the Equity Shares. The face value of the Equity Shares is % 10/- each and the offer price
is [*] times of the face value of the equity shares. The Issue Price (determined and justified by our Company in consultation with the Book Running Lead Managers as stated
in “Basis for Issue Price” on page 97 should not be taken to be indicative of the market price of the Equity Shares after the Equity Shares are listed. No assurance can be given
regarding an active or sustained trading in the Equity Shares or regarding the price at which the Equity Shares will be traded after listing.

Bidders/ Applicants should note that on the basis of PAN, DP ID and Client ID as provided in the bid cum application form, the Bidder/ Applicants may be deemed to have
authorized the Depositories to provide to the Registrar to the Issue, any requested Demographic details of the Bidders/ Applicants as available on the records of the
depositories. These Demographic details may be used, among other things, for or unblocking of ASBA account or for other correspondence related to an issue. Bidders/
Applicants are advised to update any changes to their demographic details as available inthe records of the depository participants to ensure accuracy of records. Any delay
resulting from failure to update the demographic details would be at the applicant’s sole risk. Bidders/ Applicants should ensure that PAN, DP ID and the Client ID are
correctly filled in the bid cum application form. The PAN, DP ID and the Client ID provided in the bid cum application form should match with the PAN, DP ID and the Client ID
available in the depository database, otherwise the bid cum application form is liable to be rejected. Bidders/ Applicant should ensure that the beneficiary account provided
inthe Bid cum application formis active.

GENERAL RISK:

Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in this Issue unless they can afford to take the risk of
losing theirinvestment. Investors are advised to read the risk factors carefully before taking an investment decision in this issue. For taking an investment decision, investors
must rely on their own examination of our Company and the Issue including the risks involved. The Equity Shares issued in the Issue have neither been recommended nor
approved by Securities and Exchange Board of India nor does Securities and Exchange Board of India guarantee the accuracy or adequacy of Red Herring Prospectus.
Specific attention of the investors is invited to the section titled “Risk Factors” beginning on page 25 of Red Herring Prospectus.

CREDIT RATING: This being the issue of Equity Shares, no credit rating is required.

DEBENTURE TRUSTEES: This being the issue of Equity Shares, the appointment of Trustees is not required.

IP0 GRADING: Since this issue is made in terms of Chapter IX of the SEBI (ICDR) Regulations, there is no requirement of appointing an IPO Grading Agency.

BASIS OF ISSUE PRICE: The Issue Price is determined by the Company in consultation with the Book Running Lead Managers. The financial data presented in section
“Basis for Issue Price” on page no. 97 of the Red Herring Prospectus are based on Company’s Restated Financial Statements. Investors should also refer to the section titled
“Risk factors” and “Restated Financial Statement” on page no. 25 and 191 respectively of the Red Herring Prospectus.

ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For information on the main objects and other objects of our
Company, see “Our History and Certain Other Corporate Matters” on page 157 of the Red Herring Prospectus. The Memorandum of Association of our Company is a
material document for inspection in relation to the Issue. For further details, see the section “Material Contracts and Documents for Inspection” on page 351 of the Red
Herring Prospectus.

LIABILITY OF MEMBERS OF THE COMPANY: Limited by shares.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Authorised share capital of the Company is % 15,00,00,000 /- divided into 1,50,00,000
Equity Shares of  10/- each, the issued, subscribed, and paid-up share capital of the Company before the Issue is % 9,68,60,000 /- divided into 96,86,000 Equity Shares of
% 10/- each. For details of the Capital Structure, see chapter titled “Capital Structure” beginning on page 73 of the Red Herring Prospectus.

NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: Given
below are the names of the signatories of the Memorandum of Association of the Company and the number of Equity Shares subscribed by them at the time of signing of the
Memorandum of Association of our Company: Mr. Anuj Dosanj- 40,500, Mr. Ramakrishnan Balasundaram Aiyer- 16,000, Mr. Ajay Raina- 19,000 and Mr. Lalit Mohan Datta-
24,500 Equity Shares.

i f Ms. Kirti Jai
Share |||d|a KFINTECH s. Kirti Jain

Plot No. 3, First Floor. 2 West End Marg, Kehar Singh
You generate, we multiply EXPERIENCE TRANSFORMATION
KFIN TECHNOLOGIES LIMITED

Estate, Behind Saket Metro Station, New Delhi, Delhi,
India- 110030

SHARE INDIA CAPITAL SERVICES PRIVATE LIMITED Email: cs@apexecatech.com

SEBI Registration Number: INM000012537 Address: Selenium Tower-B, Plot No- 31 & 32, Financial Website: www.apexecotech.com

Address: A-15, Basement, Sector - 64, Noida, Gautam | District, Nanakramguda, Serilingampally, Rangareddi, ) . -

Buddha Nagar, Noida, Uttar Pradesh, India, 201301 Telengana, Hyderabad — 500032, India Investors can contact our Company Secretary and

Telephone Number: +91-120-4910000 Tel No.: +914067162222/1800 309 4001 Compliance Officer, the Book Running Lead Managers or

Contact Person: Mr. Kunal Bansal Email: apex.ipo@Xkfintech.com the Registrar to the Issue, in case of any pre-issue or

Email Id: kunal.bansal@shareindia.co.in FaxNo.: + 91 4p67161563, . post-issue related problems, such as non-receipt of

Investors Grievance E-mail: info@shareindia.com s;enllt:i‘:::\i/m/nl.dw];.e'\gﬁwclzﬂl Krishna letters of allotment, non-credit of allotted Equity Shares in

Website: www.shareindia.com SEBIRe" i t" N 'I'NR000000221

gistration No.:

the respective beneficiary account, non-receipt of refund
CIN: U65923UP2016PTC075987 CIN: L72400TG2017PLC117649 orders and non-receipt of funds by electronic mode etc.

PRICE INFROMATION AND THE TRACK RECORD OF THE PAST ISSUES HANDELED BY THE BRLM

O
|

Sr. |Issue name Issue size Listing date Issue Opening +/-%change in closing +/- % change in closing +/- % change in closing
No. (X inCr) Price (%) | Price on price, [+/- % change in price, [+/- % change in price, [+/- % change in
listing date | closing benchmark]- 30th | closing benchmark]- 90th | closing benchmark]- 180th
calendar days from listing | calendar days from listing | calendar days from listing
1. [Anmol India Limited 10.23 February 12,2019 | 33.00 33.60 -1.82% -9.09% -9.70%
6.31% 8.95% 3.98 %
2. |Humming Bird Limited 2.15 March 28,2019 | 132.00 132.00 6.82% -0.70% -0.70%
0.16 %
3. |Maiden Forgings 23.84 April 06, 2023 63.00 63.00 -4.33% 30.43% 75.08%
Limited 2.04% 9.38% 9.49%
4. |Exhicon Events Media 21.12 April 17, 2023 64.00 64.00 129.92% 241.64% 338.75%
Solutions Limited 2.75% 10.27% 10.64%
5. |A G Universal Limited 8.72 April 24, 2023 60.00 60.00 -8.33% -22.50% 9.83%
3.05% 11.28% 10.14%
6. |Quicktouch 9.33 May 2, 2023 61.00 92.00 110.90% 129.67% 344.10%
Technologies Limited 1.87% 8.85% 4.96%
7. |De Neers Tools Limited 22.99 May 11, 2023 101.00 190.00 74.50% 142.57% 130.89%
1.46% 7.42% 6.06%
8. |Krishca Strapping 17.93 May 26, 2023 54.00 118.00 184.91% 439.72% 330.28%
Solutions Limited 0.90% 4.80% 7.09%
9. [New Swan Multitech 33.11 January 18,2024 | 66.00 125.40 51.29% 11.79% 47.35%
Limited 1.21% 2.47% 13.39%
10. {Wise Travel India 94.68 | February 19,2024 | 147.00 195.00 19.73% 61.19% 80.82%
Limited -1.28% 1.72% 11.08%
11. |Pune e-Stock Broking 38.23 March 15, 2024 83.00 130.00 54.22% 106.81% -121.08%
Ltd 2.20% 5.74% 12.22%
12. |AVP Infracon Limited 52.34 March 20, 2024 75.00 79.00 -6.33% 83.20% 128.13%
1.41% 7.87% 16.23%
13. |Gem Enviro 44.93 June 26, 2024 75.00 142.50 254.27% 159.40% -
Management Limited 3.38% 7.93%
14. |WIP Infratech Limited 61.21 July 30, 2024 93.00 176.70 185.48% - -
0.83%
15. |Envirotech Systems 30.24 September 24, 56.00 106.40 70.27% - -
Limited 2024 -5.94%

Summary statement of Disclosure:

Financial | Total Total No. of IPOs trading at No. of IPOs trading at No. of IPOs trading at discount- | No. of IPOs trading at Premium-
Year no. of | amount discount- 30th calendar Premium- 30th calendar 180th calendar days from 180th calendar days from listing
IPOs | of funds days from listing days from listing listing
raised | Over | Between Less | Over | Between |Less than| Over | Between | Lessthan | Over Between Less than
(RCr) | 50% | 25-50% |than25%| 50% | 25-50% 25% |50% | 25-50% 25% 50% 25-50% 25%
2022-23 - - - - - - - - - - - - - -
2023-24 10 322.29 - - 3 6 - 1 - - - 8 1 1
2024-25 03 136.38 - - - 3 - - N.A N.A N.A N.A N.A N.A

AVAILABILITY OF RED HERRING PROSPECTUS: Investors are advised to refer to the Red Herring Prospectus and the Risk Factors contained therein before applying in the Issue.
Full copy of the Red Herring Prospectus is available on the website of the SEBI at www.sebi.gov.in, the website of the Book Running Lead Managers to the Issue at
www.shareindia.com, website of company at www.apexecotech.com and websites of stock exchange at www.nseindia.com.

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms can be obtained from the Registered Office of the Company: Apex Ecotech Limited (Telephone:
+91-74196 15104) Book Running Lead Managers: Share India Capital Services Private Limited (Telephone: +91-120-4910000). Bid-cum-application Forms will also be
available on the website of NSE (www.nseindia.com) and the designated branches of SCSBs, the list of which is available at websites of the Stock Exchange and SEBI.

APPLICATIONS SUPPORTED BY BLOCKED AMOUNT (ASBA): The investors are required to fill the application form and submit the same to the relevant SCSBs at the specific
locations or registered brokers at the broker centers or RTA or DP’s. The SCSB’s will block the amount in the account as per the authority contained in application form. On
allotment, amount will be unblocked and account will be debited only to the extent required to be paid for allotment of shares. Hence, there will be no need of refund. For more
details onthe ASBA process, please refer to the details given in application forms and Red Herring Prospectus and also please refer to the chapter titled “Issue Procedure” on page
280 of the Red Herring Prospectus.

APPLICATION SUPPORTED WITH UNIFIED PAYMENTS INTERFACE: Investors are advised to carefully refer SEBI Gircular SEBI/HO/CFD/DIL2/CIR/P/2018/138 dated November
01, 2018 and as modified through its SEBI circular (SEBI/HO/CFD/ DIL2/CIR/P/2019/50) dated April 3, 2019, SEBI circular (SEBI/HO/CFD/DIL2/CIR/P/2019/76) dated June 28,
2019, SEBI circular no. SEBI/HO/CFD/DIL2/CIR/P/2019/85 dated July 26, 2019, SEBI Gircular SEBI/HO/CFD/DCR2/CIR/P/2019/133 dated November 08, 2019, SEBI Circular
No. SEBI/HO/CFD/DIL2/CIR/P/2020/50 dated March 30, 2020, SEBI circular no. SEBI/HO/CFD/DIL2/CIR/P/2021/2480/1/M dated March 16, 2021, SEBI circular no.
SEBI/HO/CFD/DIL2/CIR/P/2021/47 dated March 31, 2021, SEBI Circular no. SEBI/HO/CFD/DIL2/P/CIR/2021/570 dated June 2, 2021, SEBI Circular no.
SEBI/HO/CFD/DIL2/CIR/P/2022/45 dated April 5, 2022 and SEBI Circular no. SEBI/HO/CFD/DIL2/CIR/P/2022/51 dated April 20, 2022 and any subsequent circulars or
notifications issued by SEBI in this regard for the procedure to be followed for applying through UPI. Retail Individual Investor have to apply through UPI Mechanism. Retail
Individual Investor whose bank is not live on UPI as on date of this circular, may use the other alternate channels available to them viz. Submission of application form with SCSBs/
using the facility linked online trading, demat and bank account list. For further details, please refer the chapter titled “Issue Procedure” beginning on page 280 of the Red Herring
Prospectus.

Sponsor Bank to the Issue: HDFC Bank Limited
Banker to the Issue, Escrow Collection Bank and Refund Banker: HDFC BANK LIMITED

Investor should read the Red Herring Prospectus carefully, including the “Risk Factors” beginning on page 25 of the Red Herring Prospectus before making any investment
decision.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to themin the Red Herring Prospectus.

Place: Pune
Date: 19th November, 2024

On Behalf of the Board of Directors

For Apex Ecotech Limited

Sd/-

Kirti Jain

Company Secretary and Compliance Officer

Apex Ecotech Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares and has filed the Red Herring Prospectus with Registrar of Companies, Pune on November 17, 2024, BRLMs to the Issue at
www.shareindia.com, website of company at www.apexecotech.com and websites of NSE i.e. www.nseindia.com respectively. Investors should note that investment in equity shares involves a high degree of risk and for details relating to the same, see section titled “Risk Factors” beginning on page 25 of the Red Herring Prospectus. Potential investors

should notrely on the Red Herring Prospectus for making any investment decision.

The Equity Shares offered in the Issue have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “Securities Act”) or any state securities laws in the United States, and unless so registered, may not be offered or sold within the United States except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the Securities Act and any applicable U.S. state securities laws. There will be no public offering in the United States and the securities being offered in this announcement are not being offered or sold in the United States.
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FINANCIAL EXPRESS

Mavi Mumbai Regional Dffice, Circle Offica

Buikimg, 8ih Floor, 'A Wing, C-14, G Black,

BKLC, Bandrgs Easl, Mumbgz:- 400 (51

amall ;- recoveryronmd@icanarabank. com

Ref. Mo. RO/REC/MUMS/DN/BHUPENDRA GHARAT/2022  Dated: 13/11/2024
REGD. POST WITH ACK. DUE

Tolha BorrowearGuarariorsMerigagor

Mr. Bhupendra Motiram Gharat ;- Shop ko 8971, 8872, Surekba Aparimant, Groumd Floor,
Mothe Magaon, Taluka Uran, District Rzigad, Maharashibra - 400712

Mr. Nidesh H Korlekar:- B30, 2nd Floor, Surekha Aparimand, Mothe Magzan, Teiuka Lran, Dietnct
Reigad, Matarashira - 400702

Subiect: Mobtice for exercising tha rght of redemplion under Saclion #3 (3} of the Sacurilisation and
Recanstructian of Financal Assetz and Enforcemant of Secardy Irderest Agl, 2002 (harainalter
refarrad to as "lha Act).

Tha undersgned being the Authorzed Officer of Canars Bank, Ragional Office, Nawi Wumbai, Maharsshia
theraingfler refamed o a5 “the securad creditor’], appaintad undar tha Acl do hemaby issus this
nalice, undar Section 138} of the Act read with Rude B{G) ol the Sarfaesi Fulas, iayovall as under:

Az you e ara awara thalt the sacured crediar had issued the Damand Moficas, undar Saction 13(25of
thaAcl, on 301272022 (date of Damand Mofice), & the bomaward ﬁn'n Mir. Bhupandra Motisam Gharat,
Mr. Nilesh H Korbekar (name of Bormower! Marlgagor Guarantar), the morgagar and the guarentors
{abowe mentioned names|, dtamanding to pay an-amount of Rs. Rs. 22,03,379.13 {Rupees Twenty
two lakh three thousand three hundrad seventy nine rupees and paise thirtesn only) and
indarest siatad lharaon within 60 days from the dale of raceipt of tha sald notces,

Snce, tha Barmrears § Finm, the mongagors & the Guarantor (abave mankioned names] having fallad
ta napay the amaunl manfianed in the abeve said damand nolicas; tha Aufhorized Officer undes
Saction 1314 of Iha At had Saken symboalic! Physical possassion of the sacurad assals destrbad in
e Pessassian Malice dated XUDEGAZ3, Further, the said symbolic/ Physical possession nolics was
cluly pubis b in Naviashira [SMama of rewspapes o ocal larguage) and Firaroal Express (Mama of
Erggish Mewspapens) nevspapers an 21032023 [Date of publication),

T comply witn [he provision of Sarlaes! Act, 2002 read wilh Ruse 85) of Sarfaes Rules, you all arg
herebny gaven 2 last & final opporurity 1o redeem & reclaim the secured assess. which ana in possession
of the securad creditar, within 30 ays from the receipt of this natice, by discharging the kabiity of Rs

22033719 13 [Rupess Twenty two (24 thres thousand thres hundred seventy nine nupess & paise
thirzen only) 35 on 30132022, plus subsequent interest, cosls and axpanses in full, faling which
thesale notioa under tha Act will ba publshed in the nemspaper specifying one af the folloaing modes
menticnad balpw, to sall he securad asseds: | By coteining guotaticns from the persans dealing with
simidar securad assets or olherwise inferasted | buying asseds; or 8.8y inviting fenders from the
pubdc; ar I8 By hodding public auction including thmugh e-guction mode; ar iv,By private treaby

Az per Secton 138 afthe Act, you are endtled to redeem the secured Assets at any time bedone the date
of publication of sale natica in Mewspapers; faling which vaur Righd ta redaem the mangagad propety
&3 per Sechon 13(8}afthe Act shall slend esdinguished.

This b5 wilhaut prejudice to any otfier nghls avedehla 1o the secured creditor urder the sublect Act! or
any athar lawin force

LR TT g dLiinik A

[

Thanking Yeu.
CANARA BANE_AUTHORISED OFFICER

— Meavi Mumbai Regional Office, Circle Offica
- I Building; Bth Floor, "% Wing, C-14, G Block,

BKC, Bandra Easl, Muembal- 400 051

amall - recovenronmiicanarabank.com

Ref. No. RO/REC/MUMS/5211/933M120/2022-23 Dated: 131172024
REGD. POST WITH ACK. DUE

Tothe BorrawerGuarantorsMortgagor: Mr. Sandip Kewaldas Warkar, 5o Kewaldas Warkar.-
C Wing, Flai Mo 101, Galaxy Aparimend, Mora Road, Mear Canara Bank Mora, Uran, Raigad
Maharashira - 400704

BUBJECT: Malice for axarcising tha nght of redemptlion under Sachon 13 (B} al the Secuntizalion
ard Raconstruction of Financisl Assets and Enfarcamend af Security Intarest Act, 2002 (hereinaftar
referrec o s the Aot

Thie undecsigried bang the Aubhorzed Ofcer of Canara Bank, Rogonal Office, Mayl Mumb:a

Maharashira (hersinafter refarnad 8 &5 “he sacured cradibar’), eppointsd undar tha Act do harsby
==ue this nofice, under Zeclion 13(8) of the &t read with Rule B(E] of the Sarfaes! Rulkes, foyauall as
ursler

A voi all are awars thal the secured craditor had isswed the Demard Malices, under Sechon 13(2)
of tha A, on 02052023 (date of Demand Notica), to tha. bomrowen' firm M. Sandip Kewaldas
Warkar {narmeof Bormower! Martgagan' Guarantor), $ie rongagor and the puaranions (above menticred
nemes), demandng 1o pay &n amount of Rs. 14,14,225.41 (Rupees Fowrtean lakh fourtean
thousand two hundred twenty five rupees and palse forty ane only) and inferest stated theraon
wwithiin 6 dass Tram e dabd of recsigl af the said nalices

Since, tha Borrowers | Fim, the mordgagons & the Guadamlor (above menlicned names) having
failed o repay tha amount mentioned in the abowve seid demend nobices; the Autharzed Officar
under Section 1314) of the Act had taken symbiplic! Physical possession of the sedured asaets
dessoribed (n the Possession Molice dated 17082023, Further, |he. said symbake/Physical
poesassion nobica wis duly pubkshed in Nawshakl (Mame of newspapar i local language) & The
Fres Prass Joumnal {Name of English Newspaparsinews papess an 2000872024 | Date of publication)

Ter oty with The provision of Sarfaes Act 2002 read with Rude 8(5) of Sarfaesi Rules, you al ane
heroby grean a kas! & final oppadunity b radsam & neddaim e e nsd assals, which ane in poesestion
ofthe zacured credifor, within 30 days from the receipt of this nofce, by dischanging the liaksliy of Rs.
14,14.225.41 (Rupees Foureen kakh fourteen thousand two hundred baenty five rupess and palse
farty ane anly) &son 02052025, plus subsecguent nieres), costs and expanses in full, Bading which tha
saks notica under the Act will b publehad n lhe newspapar spacifying one of the folowing modes
menticned below, 1o 5l the secured assets: | By chlaning quastations from the persons dealing with
smilar sacured assals or albarstse inbarasted n buying asseds, or LBy imng lendars rom fhe
puinlic; oriii. By halding public suction including through s-awciion mode; oe v By privaie inaaty.

As per Section 13(8) of the Act, you are enlitied to redeem the secured Assals af any time befare the
date of publlicalion of sake ralice in Mewspapers, Riling which your Righl 1o redeam the moelgaged
proparty es par Section 138} of the Act shall stand extinguished.

This ig without prejudics to any cther rights dvailabla do the secured crediior under the sublactActiar

Ay lawmn
T Thanking You,
CANARA BANK.AUTHORISED OFFICER

i i Canan
[ e o |

PUBLIC NOTICE ON AUCTION OF
PLEDGED GOLD ORNAMENTS

The bomrowen's in specific and inferested bidders. in general, are hereby informned that on accound
of parerepayment of the Banks due by the barrowes ps under despite: the payment natice and
racaliauction nolice isswad by the Bank, the gald ormaments pladged with tha bank sacundy by
{he respocthve barrowers far the boan avalked by ham wil t-aﬂthur:nu:h: auction on "as is whese
5" and "non-recourse” hass through e-auction portal hitps: fgald samil.in on 28" November 2024
at 10,30 AM. The auction may be achaemed fo any ether aber date &t the d=crestion of the bank
upbn publicalion of the same in ha Bank's nolica board. The bormowers are hemaby further infarm
{hat ther gald ornamants wil be disposed of by privase sale o the public auchan & nol succasshil
anidifthere is & further balance to be recovered thereafier, legal action will be inifiated against the
borrawen's far recovery of the befance amounts due fo the bank. Incase of dsassed borower, all
condbans will ba applicable L legal hairs,

o’ CSB Bank

Frusisd Flanisgs SroowT Fubvre

[- . HDFC BANK

We understand your world

Add: HDFC Bank Ltd.: 1st Floor,
Alpha, | Think Techno Campus,
Kanjurmaryg (E), Mumbai 400 042

In Publication Of Demand MNotice,
Published In Financial Express &
Loksatta On 24-10-2024 Of Hdfc Bank
Af Pune Editions, Name OF Borrower!
Guaraniors Is Missing Hence Thera |s An

Public Notice
As per EC Condition 12 (a)

Our proposed "Commercial
(Mixed use) Project” located at
Survey, Nos., 156A,
1INBCIDM3A, 1212, 12/5, CTS
Mos. TOZ2, 677, 678, 679, 680,
670, Village - Kothrud, Taluka -
Haveli, District — Pune, Slate —
Maharashira, was accorded
Environmental Clearance on
12.11.2024 (EC ldentification No.

Addition OF Guaraniors Mame Wiz,

Ramchandran Ramdas. It Is To Be

- Bal Qutstan-

5, Client |No.of =2 Waight
Mo, Account Name o |Acc. ?lﬂlmaﬂsﬂg: (grams)
BRANCH NAME : PUNE

| Stariey Lows | 3577678 | | 76087625 | 23885

For more delalls/account wise information bomowersinierested bidders may condact
respeciive branches and for participating in the auction, please visitiiogin fo the e-auction
poflal httpsgold.samd in

PUNE | 20.11.2024 Sdi- Authorized Officer, C5B Bank

Read Mr. Ramchandran Ramdas Is| | Department, Government of
Guaranior And Rest Of The Contents| (paharashtra, Mumbai. The
Remain Uinchanged sd-| |copies of the clearance latter are
Date: 20/11/2024 Authorised Officer| | available with the Maharashtra
Place: Puna HOFC Bank Ltd.

EC24B3B12MH5584424N) for
Environmental & Climate Change

Poliution Control Board and may

Kavi Mumbai Regional Office, Circle Office
Bullding, 8th Figor, '& Wing, C-14. G Block
BKC. Bandra East, Mumbai- 400 051

email -- recovenyronmi@eanarabank.com

Rel. No. RO/LEGAL/SARFAESIN f2022/5V Dated: 1371172024
REGD. POST WITH ACK. DUE

Tothe Borrower/GuarantoraMorigagor: Kitukumar Madhusuda Saha- FlatMo 205, 1 50 Flom
Baikling Mame Ramesh Arcacs Mo 1 (radhakrishna Chs Lid), Shankar Kagar, Skankar MegarRead
Kalyan Shil Phaia Road, Sanarpeda, Domibivi Esst, Thane 421201

Ms. PINKY PRAVESH DAS:- Flat Mo 03, Shree Ambar Cha, Plat Mo, 25, Sector 2, Koparkharane
M ewi Mumbai - 400704

SUBJECT: Mefca for exercising the fighl ol redempsion under Saclion 13(8}afthe Securitisation and
Recanstruchan af Finandal dssals and Enforcement of Sacurily nbanes] Act. 2002 {hereinafter
rabenmad 1A% "lheAct)

The undersigned being e Aulhonzed Cficer of Canara Bank, Reponal Ofios. e Mumbsl, Maharaehina
therainafier referred 1o as The sacured creditor’), apponied under Me Act do hersby issue this
natice, under Section 138} of the Aot read with Bule 86| of the Sarfaeal Rules, ayouall asunder;

Az vou gl are gware that the secured creditor bad issued the Cemand katices, under Section $3{2)
of the et on 10 02E (date of Demand MNotice), $a the borower! fim M, Kittulumar Madhuseda
Saha. Ms. Pinky Pravesh Dias name of Bormawer’ MortgegorGuaranior), the marigagor and the
guerembors (sbove menlicnied names}, demeanding to pay an emount of Rs. 16.47,278.31 {Rupess
Sixteen lakh forty seven thousand tee hundred seventy aight rupees paise thirty one only)
and inbanest 2kabed Bhersdn within G0daws Irom the dade of redaipl of the said ralice:

Sinca, 1he Barowans ! Firn, Tha mordgagors and the Guarantor (abave menlioned ramas) having
Faiiad 1o rapany (e amoun menlicred = e above said demand nalices, Ihe Authonzed Dffioar uncer
Zaction 1304 of the Ack had taken symbolc’ Phyeacal possession of the secured agsets descrbed in
the Poesassion Motice dated 1000520523 Further, the said symbalic! Physical pogsessian noboa was
duly pubished in Wavshakfi (Mame of nawspaper in local lengusge) and Tha Frea Press Journal
(Merne of Englsh N=r¢5pa.rer's.|nuws|:la|:-a's-:|n 13052023 [Dale o publicafion),

To comply with tha provision of Sanaes Act 2002 ragd wih Rule B{6} of Sarfagsi Rules you sl are
hsreby wen 8 st and tnal opporlunily b nsdetm and reclaim e secuhed assels, which an n
possesaon of the gegured crediion, within 30 das from e receipd of s notice, by discharging fe
ligbdity of Rs. 16,47 278.31 (Rupees Stxteen Lakh Forty Seven Thousand Twe Hundred Seventy
Eipht Rupees Paise Thirty One Only) &3 on 14710023, plus subsequent imerest, costs and
expanses in ful, filng which tha sae nolice under tha Act will e publizhed in the newspaper
spacifying ang of the folcwing modes manfioned balow. to sall the secured assals:.By catgining
quetatons Fom e persens dealing with-similar sacured assets or clherwisa inlerestad in buying
assals ar il.By invilmg Senders rom the public; of §il.By holdng pubic adclion mcludag fioughe-
At mcche of i By peivase tnaaly,

s prer Secsion 1305 al the Ak you areanbibed b redesm lhe secored Axiels alany Gme bafore e dabs
of publication of sale nofce in Mewsnapers, falling which your Right o redesm the morkgaged propery
a5 per Secion 138 oftha At shal stand extnguished.

This = withaut prejudice to any athear righis availlabe to fhe sesursd crediar under the subiect Actfor
any athar lawin force Thanking Yeou.

CANARA BANK AUTHORISED OFFICER

i YRIFIT R LS

II||:|I LA T |

Canata Rank <k Navl Mumbai Regional Office, Circle Office
ot =na. Building, Bth Floor, ‘& Wing, C-14, G Block,

[ ovtee srvives BKC, Bandra Easl. Mumbai- 400 051

armall - recoveryronmi@canarabank corm

Rel. No. RO/LEGAL/SARFAESI15/2024/MV Dated: 16/11/2024
REGD. POST WITH ACK. DUE

Te the Barrewar GuarantarsiMartgagar: Mr. Raju Shivprasas Jatswal Sle Shivprasad Jalswal:-
Fles B A0, Knishna Reaidency Sagaon, Dombivali East, Tilasknagar, Thane, Maharashirz - 421201 Mr.
Raju Shivprasad Jaiswal:-Flat Mo 401, 4t Fiaor, “5° Wing, Buiding Mo, 12, ° Chandivak Abhdashal
Che LW, Plat Bearing Survey MNa Cls Mo 41a OF illage Chandwali, Sfuated At Mhada Layout, O
Chamdival FarmFead, Mear B Mara. Chandvall Murai - 300072

BUBJECT: Motice for axercising the right of redemplion under Section 13 (B) of the
Securitisation and Reconstruction of Financial Assets and Enforeement of Security Interest
Act, 2002 {hereing Aer relermed boas “the Act"'L

The undersipned being e Authorzed Officer of Caneen Bank, Regiona! Office, Mavi Mumbal, Maharashia]
{harainafiar refamed ta as “lha securad cradilor”™). eppoiried under theAct do hanedy 2s0a this nalice,
undar Secion 1305) of tha Ackread wilh Buss BIE) of the Sarlaes Rubes, [oyouall as undar:

A o all aee awvare that the sesned creditor had issued the Demand Nolces, under Section 13(2) of
thie Act, cm QONS 2024 (dateof Damand Mosce), to the barowen' firm MR RAJIL Shivprassd dalsaal]
name of Bomower! Momgapan'Guarenton), the marlg geger and e guaranfaors {above mentionad
names), demanding to pay an amourt of Rs. 33,13,410.02 (Rupees Thity lhee [akhs: titeen
Thoigsand four hundnesd ban and pase e anly) and irtenes] slated Bueeean willin 60 dayes Iram e dale
alrecedl of the said notices,

Since, the Bormawers | Fimn, the mertzagors and the Guarartar (ebove mentoned nameay having
failad to repay the amount manSaned i Bhe abave seid damand nolices, tha Aulharized Cfficar undsar
Seclion 1304) of the Act had Rakan symboicl Prvsca! possession af the secumed asselds descried in
e Prasession Molce dated 1371/2024, Further, the sed symbobe! Prvsics possession nolioe was duly
gpribishent in Muminal | skehdeep (Nameaf newspaperin local languse) and Business Standand {MNeme of
English Newspapers) newspaparsan 51102024 (Date of publizaticn]

To comply with the provision of Sarfzes Ack; 2002 read wilh Rufe B8] of Sarfeasi Rulas, you el are
Furety Qe a8 st and final apparturly o medeem ard rectaim R secured assels, which s in
possesaion of the secured creditor, within 30 days Tram the receipl al 1k notice, by dachanging the
figbdity of R=.33,13,410002 (Rupees Thirly three [skhs thiteen thewsand four hurdrad tan 8nd paise
two only} as on DS0N2024, plus: subsequent mterest, costs and axpenses m ful. faling which the sale
notice urder the Azt will be published in the nawspapar specifying ana of e lollowing: modes
enarlidfied Bk, b0 Sell i secuned assels: LBy ablaining qualaliong Trm e persons dealing wilk
smibar secuned aagets or olhensise inferasied n biying assets; or iLBY insting tenders from the
oubdc; ar i By holding public suctian nckading theough e-auctian mode; ar v, By private reaby

&g per Secton 13(8) of the Act, you ere antiled i redaem the sacured Azsets at any time bafore fe
dabe of publicalion of sale nolice i Meswspagers, faiing which your Right 1o redeam the margaged|)
prapedy a5 per Secion 1308) of (he Aot shall slard extngushed

Thigis withoud prapudice to any other rahls asalabls o fe secuned cradibos undes live Subjed At ar

any athar kaw infonce
Thanking You.
CANARA BANK AUTHORISED OFFICER

|DBI BANK LIMITED

BEGD, OFFCE : IDBI T
MURMBAI 400 DIS. NP MAAA

APENDIX IV
[See Rule B{1}]
POSSESSION MOTICE [SECTION 13i4]]

OWER, WTC COMPLEX, CUFFE PARADE,

GEMENT GROUP - MUMBAI

(1) IDBI BANK|

CIM: LES190MH2004G011 45638

Whereas
Tie undersigned belng the Authorized Officer of the 1DBI Bank, Mumibai Branch under
the Securitization and Eeconstruction of Financial Assets and Enforcement of Security
Interast Act, 2002 {54 of 2002 and in exercise of Powers conferred under Section
13{12) read with rule 3 of the Security Interest (Enforcement) Bules, 2002, issved a
demand notice dated August 23, 2006 calling upon the Bormowes’ Morigagor Legal
Heirs M/s. Parekh Aluminex Ltd, Shri, Dipen Parekh, Smt. Julie Amitabh Parekh
(Legal Heir & Wife of Late Shri. Amitabh Arun Parekh) & Mother Guardian of
Master Arnav Amitabh Parekh & Master Aaren Amitabh Parekh to repay the
amount mentioned in the notice being Rs.80,17.99,035/- (Rupees Eighty Crore
Seventeen Lakh MNinety Mine Thousand and Thirty Five Only} as on Jansary 01,
2016 plus interest applicable thereon from January 02, 2016 and all costs, charges
and expenses incurred by the bank till repayment  within 60 days from the date of
recespt of the said notice.
The Borrower/Mortgagorn'Legal Heirs having failed to repay the antire amount, notice is
hereby given to the BorrowerMortgagors/Legal hairs and the public in general that the
undearsigned has taken possession of the property described herein below in exerdes of
poweers conferred on him under sub section 4 of Section 13 of the Act read with rule 3 of
the Security Interest {Enfarcement) Rules 2002 on this 14th day of November of the
year 2024,
The Barrower/Morgagor'Legal Heirs in parthcular and the public in general is hereby
cautioned not Lo deal with the property and any dealings with the property will be
subject 1o the charge of the IDBI Bank, Mumbai Branch, for an amouni Rs.
B0,17,99,035/- (Rupees Eighty Crore Seventeen Lakh Ninety Nine Thousand and
Thirty Five Only) as on January 01, 2006 with interest from January 02, 2016 an all
costs & expenses thereon until full payment.
The borrowers” attention is invited tothe provisions of the sub section (8) Section 13 of
the Actin respect of time available, to redeem the secured asset.

Description of immovable property
Eguitable Mortgage of Flat Mo. 1201, 12th Floor, admeasuring carpet area 1880
Suare Feet {174.65 Square Meters) and built up area 2256 Sguare Feet (209,59
Square Meters) with one basement car parking admeasuring 13.38 Square
Meters & One Stilt car parking area admeasuring 13.38 Square Meters, in the
Building "Kamala Heights®, Plot Mo, &73A, [C.1.5. Mo, E/228, Survey No.368), 14th
B Road, Khar (West) (H Ward), Mumbai.
Date: 14/11/2024
Place: Mumbal

duthorized Officer
IDEI Bank Lid

Navi Mumbai Reaional Office, Circle Office
Building, 8th Fioor, ‘A Wing, C-14, G Block,
BEC, Bandra Easl, Mumbal- 400 0571

emall - recoveryronmi@eanarabank. com

Ref. No. CB/6T58/SARFAESI/DN/STP Dated: 1311172024

REGD. POST WITH ACK. DUE

To the Borrawer GuarsniorsMorigapar;

Mrs. Sufivaan Taki Parkar:- Flgt Mo, 209, 3nd Floar, A Haqo Suilding, Survay Mo 108, Plat Me 2,
Willage Dahivall Tarfes Mead, Taluka karjal, Disinct Raigad Maharashira 410201 and Alse  Rahat
Merzil, 2, Vakoda Villaga Road, Sentecnur (East), Mumbal, Maharashira - 400055

SURBJECT. Motice far exancising the nghtiof redemplion under Section 13 (8) of the Secunisation gnd
Reconstuction of Frnencial Assets and Enforcamant of Secunity Interest Act, 2002 (harainafter
refarmad i as "tha Act),

Thia undiersigned being e Authonzed Officer of Canara Hank, Regional Office, Mew Mumbai, Mahareshing
iharginafler refared o as “lhe securad crediior”), appeinfad undar tha Acl o heraby issue this
nodice, undar Seclion 13[8) of {ha Actread with Ruse B{6) of the SARFAES| Rules, ta you all asunder:
&g vou & are awara Lhat the secunad cradiar had =sued the Demand Moficas, undear Saclion 13{2)
of tha &ct, on 2232023 (date of Damand Matice), bo the bomowen’ frm Mrs. SUFTYAAN TAKI
PARKAR name of Bamoaan MortgagonGuaraniary, the marigegor and the guasenbors [above
menlicnad names), demandng to pay enemountal Rs. 23,98 724.11 {Rupees Twenty three lakh
ninety eight thousand seven hundred twenty four rupees and paiss ebeven ondy) 2rd intarast
stated therean within G0 days from the dete ol recaiplof the said nalices.

Since, tha Barmowars / Firm, tha morigagars end tha Guaranior (o menlioned names) having
failad o rapay the amount mantioned in tha aboivs =aid demand noficss, the Satherizad Officar urder
Zachion 134] of the Act had laken symbobc'Physical possession of Ihe sacunad astals descibad in
e Possession Nolice daled 30052024, Furlhes, Tha said symibolic’ Physcal possesson nolice
witd duly pubrkshod in Mumbde Lakshooen (Mame of newspaper in local [argiage) and Busness
Standard (Mame of Engilsh Mewspaers) newspapers on § 1062024 [Dale of pullicalion)

T camply wish the provsion of Sarfaesifet, 2002 read with Bule 806 of Sarfaesi Ribes, you all are
hfetny oo i kst and final oppemtunily to redess and reckakm the sacured assels, which e in
poasessan of the sacured creditor, within 30 days from the recaipt of this notice, by discharging the
(labdity of Rg. 23,968,724, 11 (rupees Twenty Three Lakh Hlnerlg Elght Thousand 3even Hundred
Twenty Four Rupees And Paise Eleven Only] 23 on 21011202023, phis subsequisnt interest, oosts
and experdgas in full, fafing which the sale nolce wider the Aclwil be published i the newspapes
specifying one of he folewing modes mantoned below, 1o sell e secured assels:d By cbiainng
quirtatons fram the persons daging with similar secured assets or othensdse mlerested in buving
assets: or i, By Inviting tendess from the pubilic; ar HI, By holding public auckon incliding Biraagh e
auction mede; or By private irepty,

Az perJaction 13(8) oftheAct, vauane erided o redeem e secured Assets alamy time before the date
of publication of sale notize in Newspapers, Siing which vour Right to redaem the mofgaged property
a5 per Saction 1318 of the Act shad stand extinguished

This is withaus pregidice o any obher rights avadghle to the sacired credifor undes the subject Act or

anyathar law infores
Thanking You.
CANARA BANK AUTHORISED OFFICER

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation G af the insolvency and Bankruptoy Bogsrd of ndia
{insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

MEGA PROCESS TECHNOLOGY PRIVATE LIMITED

|_ - i o ) FlELE'll'.H.hI-T F'.I!LHTI'I:LIL.ELHE
T M of corporile deblcs Mﬁ[.'ﬁ Proscess Hﬂ'l."r‘.'i-'l:@.' :'I'in.'bl.l-_' .J"Il'l-&t.
. | Do of incomanatbon of comorate debioe. | /(0572014 R
F | ALENODy drckesr wilkich corponane debiorn Compay Inoorponated Under The Cormpames Act,
i incoponmted [/ meiseend 1565465 F!-:'amwr Wrn Hr,g.'r"v "‘ff“m‘p_'mr_s, Purn
4. | Comporate inantity Mo,/ Linvied Uebily | UTFS00PN2004PTCISA000
k 'rrﬂ'lr.-m:lr I".I-:l l:I'fI.-H,.I]'I'I-_Itl"' ﬂrr.h_-r
L | Ackdress il tha IEQEl!'I'E‘lJ alMice and
prvcipal office (i ary) of comomte

[ Flat fo. 400 & 02 i Fioo, Bavohan,
SMa 2073025 & VA28, Arunhut Apevtrnerd,

| chstiay | Paine 413021
& | Insohency nomrmentermens dae n Th= omcler vears pronolmnoed one 30000 Howeer,
reespecd Ol oorpoeate debior thes sEmE WS Intimadad 1o thes s Reseuton

Propleecicral am 1501172004,

7 | Estimated date of dosre of insokancy | 28/ 04,2025
| Fe=clubion pimoes

o] r‘\--:'l"l"'E -:'I"'llel'.'.rSIIEIlP:I'I' rumeer of tha
inscivesny professional aoting a5 medm
fecsciuon professnns!

o, | Acdress and el ol e enm
recsciion piofessaral, e regsianad
| it the E-I.J.'.-l:l_: .

14 | Ackiness andl amall B ba usad fol
CoMTesEcETcE with e inkerm
I'El'SﬂlJ.l"-'I'l QeSS 0N

| Mame: Mr=. Digtl Amit Thive
BRI Registration Munsber

| 1BERAFA-LE P PCDET, A0 L 1 35
Addeess: Flal ho. 9, B Buiding, R myaregen Mosng
Sockaty, Bibwewed, Puna 411137

| Emalt chptiicsdignithie oom
Address: Cffica 204 & 208 Shver Mist Apartment
Condorniroim, Sadeshiv Peth, Pune 211030
Emall: dlpttscsdiptihie com

1.!. IJl.I |.'hrlne' fl:-r*..u Wi af 4 i | EE- '.L""'EE-'!
12 L"IE&:I'E l:l1 creckors, IT By LI"IE|E1' T m-':'-l:q'.‘l:-ﬂt'l'-"
[ ol sulvsacaion (GO} of Seoion 21
geiartaned by the intaam esiltion
| prekesgional |
13| Mames of reofvency Prodessionals ot Applicabin

deriified K act B ALThoised
Rapreserintve of creckioes in
| & class (Theee rames for escly cass)
14 (a) Rekears Fomms and
) Cetais of enhorized rmpreseriatives
__| pry ivevlable gk
Medica & nareby given Lhal ihe Nationali Company Law Tribunal, Mumbal Bench has ordered
the carmmencament of & Conparale Insalvency Resalulien Prodess of the MEGA PROCESS
TECHNOLOGY PRIVATE LIMITED o 30/10/°2024.
The arediters of MEGA PROCESS TECHNOLOEY PRIVATE LIMITED, e hereby called upon
to submit their clsims with proaf on or before 02/12/2034 to tha inerim resclition
professionalat the address mentioned against entry Ha, 10
The fnancial craditers shadl subimit their clalims with I'.If‘ﬂl:lr by shacirinic means onsy, Al othor
crediors may subhmitthe claims with prood in parson, by post or by electranic means
A fingncial craditor tlE!l:ll'lglr'IE 10 3 clags. ac listed against tha entry Mo, 12, ehall Indicste is
choice of suthonzad repracsantative T BMORE the threae nsolvency professionsis isted
egalrat entry Mo 13 0 8ot as autharized representative of the class [specify clesal & Fom
CA - Mol Applicakss
Submission of false or misleading proofs of claim shall attract penalties.
Dipti Amit Thite
|Aterirm Resolishan Professional
|| Registratian Mumber
IERI PO AR O L OB T ] - 2022 136820

| W link: it/ bt i, Yome dosrinacs
Physical Addreas Mol Applicabls

Flages Puneg

glzo be seen at website al
http://parivesh.nic.in
Avante Spaces Limited

PUBLIC NOTICE
This is to inform that the project proponent M/s.
The Construction & Development Co. has been
egranted Environment Clearance for Proposed
Residential project at S No. 24/5(P),24/5/1(P) At-
Katraj, Pune by The Construction & Development
Co vide Environmental Clearance
Identification no. SIA/MH/MIS/136684/2019
dated 31.03.2020. Copies of the clearance letter is

available at website - http://parivesh.nic.in.

Sd/-
M/s, The Construction & Development Co
1905, Sadushiv Peih, Bajirao Bouad, Pune-411030

Pung

Drate: - 2071172024

GOLD AUCTION CUM INVITATION NOTICE

RBL BANK LTD.
RBLEAMNK REGISTERED OFFICE: 15t Lane, Shahupuri. Kolhapur-416001

sgrio b ook National Qperating Centra ; Sth Floor, Techniplax-l, Off Veer Bavarkar
Fiyever, Goregaan (West) Mumbad - 400062

The below manlioned barrawes has baen servad with damand noficas o pay oulslanding
amaurt fpwards the foan tacility against goid ormaments (*Facility*) availed by them from REL
Bank Limgted: Sinca he borrower has failad 4o repay dwas under 1he Facilily we are canslrainsd
Iocanduet an avction o 1he gladged qoid ortamanls on 28-Nav-24.

Ir the event any surpius amount is realised from this auction, the same will be rstunded o the
concarnad barravwsr and @ hena -4 deficit post the awction, the balancs amounl shall ba
reconvered fram the barmower Through spproprate legal procaedings. REL Bank has the authoniy
lo rameve following account from the atctan withowt prior inlimation. Furthes, REL Bank
reseras The night fo change the Auction Datewihaul any pricor notice

Sr.| Account Borrower's Deigils of Gold

Mo.| NHumber Nama Ornament (in gms)

1. | B0S00TE13845 | BHULBAL RAVINDRA SOPAN T?ThL_G-H?_EHE_W'I' _lf.ﬁi'__.
TOTAL MPURITY 080
TOTAL STONE WT 4.5
TOTAL MET WT 19.52

Tha anbne auction wil Bo hakd on Pl --eg:ﬂd a.u:mr-'rgemrz‘-:lnzs." 112024 fram 02:00 PM 1
0: 0D PM ST,

Imfending bidders should contact. Ms. a-Procuremant Technologies Lid, (AuctionTigars o
EAE1BIGEA0/ TORL 120A53

For defailed Tarms and Conditions, pleasa visil ha auction poral
Place: Pune

Date 1 20-11-2024

Authorized Officar
RBL Bank Ltd.

Navi Mumbai Regional Office, Circle Office
Bugding. Bth Floor, "& Wing, C-14. G Block
BKC, Bandra East, Mumbai- 400 051

gmeall - recoveryronmilcanarabank. com

ARO/REC/MUMS/DN/OPY/ JAN/2022-23 Daled: 13/11/2024
REGD. POST WITH ACK. DUE

To [ EILTmnrm"'Gl::r:lnklrslT-hngauw Mr. Mohammad Zaheer Mansoori:= Fal Mo 213 2rd Foo %
Sai Knishra Riesidency, Gal Mo 129, Hissa Mo 1 & 2, Vilage Usar- Khued, Taluka Pavel, Disinict Ragarh -
41006, Mirs Amden Nesha-Nal No 213, 2nd Foar, D Wing S8 Knshea Besidency, Gal ka 125, Hissa
Mo 1 &2, Villega Usari- Khurd, Teluks Panvel, Distict Raigarm-H10206. Wy Mahipat Ganpat Kikams-
Paraamani Al Room Mo 19 vand AL Panvel 210206 Mr. Mohareiad Eﬁ'ﬂr Maranan - Shop Mo 2,
Pamchazl Nivas Padi 2, Sactor 18, Mew Parwel. Districl Raigad, Mumiai-4 1020
Subject; Motce for exercising the nofd of redemplion unces Section 13 (8) of he Securgsaton and
Racanslructian of Fnancial Assals and Enforcamant of Securily inlarast -‘-"-:I. 2002 |hereinafior refierrad
waag thesct'|

Tha urdersgnad being $w Autharized Dfcer of Canara Bank. Regioral Office, Ma Mumbai, Mahamshir
irersinater mlered to:as The secured redioe”), appointad under fre At do hereby ssue this rodce, undar Secton
13 of thi At e with Rl 500 ol SARFRE S Rafes loyoual as unde

dsyou &l are aware that the satured craditor had izswed the Damend Motices, undar Section 1 3(2) al e
Act, on 1AMENES (dabe of Demand Nobce), fo the barrawe lirm M Mohamrend Zabaser Margoon, Mrs
Amiun Mesha, Mr, Mshipat Genpet Khiam (Guarantor) jnama - of Bomowsd Morgegos' Guarenior, the
roriERGnT A e Cusarankns (a0 revioned raene), demanding 10 pay an anount ol B 5 e B2 BE
iRupeas Mine lakh sty Sour thousand eight hundred ferty one and paise eighsy eight only) and interasl
abated therean within B0days fram e dale of reesipl of the 3ad nplives,

Since, the Bormowars. | Fimm, the mosgagors and tha Guasrior {sbove mentionsd names| heving falad o
repay T amaunt mentoned i the above s demand nofices, he Authonzed Olfcer under Section 1314
of the Acthad takan symbolicd Physacal possessian of the securad assats dascribed in the Fossassian Matce
dated 2206E0ES. Further, the sakd symbdlic’ Physics possession nobica was duly pubdished in Mumbal
Lakshdosp (Nami of respiper in local lnguage) and Bisiness Sandard (Mamé of Engish
Mewspapers| newspapersan ZR0E202 Dale of pidcation).

T camply with thee provasian of SARFAESTAGE 2002 road with Rule 8(6) ol SARFAES! Rules, you all are
Fzrctny givan & st and fingl copertunity o redesm and reclaim the secired assals, which ana in
prrssission of Ihe secored cnidbar, within 30 days feom tha receipl of Ihs nalica, by dischanging e
liabifty of R= 9,64 824 B8 [Rupsass Kine kakh sty four thousand eight hundred twenly one and paise
ey eighianlyhason A4TER0ES, plus spbsequent nleres], coslis #nd eapenses in Mk, afngwhch the
sale notice under the Act wil be pubbshed n the newspaper s:lecil'g.trE ane of tha lolkowing modes
mentiored Delow, 1o sell the secred Fet] By obtardng quotations from he peraons daalrg with
similarsaouned assabs or cfherwisa inkerasted i buying assals; oril. By inviling tendkars from the pubic; o
Hi: By nelding pubdic sucton including throdgh e-esacton mode; oy By private tnaaty

A par Sechion 138 al e A, you are-anlided to redeem the secured Assals af any lime bafone tha dats of
pubicaton of sake modcs in Mewspapans, fading which your Right fo redesm the mongeged property ae pee
Sasction 130 al the At shall stand wxdinguéshed

This & wishaut prajadics to ery athes rights avalisble o tha secured creditor under the subjact Acl arany
arthir L in Torge

Hal, Ro,

Thanking Yau,

CANARA BANK. AUTHORISED OFFICER|

(SCHEDULE)
FORM A

PUBLIC ANNOUNCEMENT
(Uinger Regulation & of the Insolvency and Bankrupicy Board of ndia
finsalvency Resolirtlan Process for Corparate Persons) Reguiations, 2006)

FOR THE ATTENTION OF THE CREDITORS OF
SUNITA DEVELOPERS PRIVATE LIMITED

AELEVANT PARTICULARS
| Sumita Dewelopers Privistes Lirmited
| 20 Augst, 2 A

Feesgiataar L'J'I.'.?l:-n |.:;a-|'||="1.-l'.-1'||||..'¢|

1, | b al corponse -\'_.E{'r.cr!
2 | Dt o Inoorpareton of orporas et
3 ..I'u.l.'r"-nl-.' uncker witich .::Hp.r*lu-:T';L:l-x-r-
| Incoguarated reggsianed
4. | Corporate dentity Ma. 2 Limied Lisbiity
| idenification Mool I::H|.'-:|11E| debiar
5. | Address of the regiered e and
| prrcipal office f sy} of corporaie
| detren
6. | Inschancy commencement date in
| mespet of ot detror

| RO H AT (05 50T

| PATLICH, PRESS COMPOND, SHRSAN YASHWANT
CHOWH, BALS CHUWEH] MUREA Mumbes TRy

(MHCOORIN.

| Cieder Defta chang@ng |RP =180 Dotodsan 20

| ity upiceced on NCLT = 138h Mowernber, 2024

| Diler intimaned o 7 = 15t Noember, 2024

'.1 :F"Ir'm?:_:-: el of chosire of irschency [ 17 th Iutamy: .-'If_‘.“:-'-"'u
I'E'S-ll‘lul.lﬂ'l EFDCESS
B r-..,rr.r and nﬁd—m-m At of b P Wiy Bumar Sl

rEivensy profcessionsl Boting Bs interim
msohiton prfessoral

o, |Adckess and el of the inkesm
msohition professoral, os mpsienad
| wdth e Boaid

[ BB APPOOAE] SO T 200 8 1L 22T

{ Defice Mo 4, Ground Fooe © Wing|[ Shanti dvot
Burkding, Balayl Magar, Moar Rakwery Staion,
Elepandar Wvest, Tharme Pin 408100

| Ermait wimatEvpagrawal in

| e W, &, Growamd Ficoe G WAng, Shari Aol

| Budding, Byl Nager: Mear Ralwey Siatian,
Btermnckar Wiest, Thare P 400101

| Emait cipeuriadeveicparsvitEEmal com

10, A ard el o be s or
:mlw wAN The IRbenm
reslulion prolessaoeal

1L L.'-L. e Tor sutnssaon of clairns _I.':-Eii?-t i
12| | {3amees of creciors lfa-'r.- ancar clause | Mot Agpkcabia
{00 ol subsechon (BA) of secton 21,
tascertaired by the menm resiution
profssicnal
13 | Names. of Insoivency Professiongls | Mot Apphcabie

| lentifiet o At s Authoresed
| Rapresariaive of cradiors n B class
.:Tllm-e! remess o pesch ol

14, |{a) Fdevert Forms and
b Detaks of auhonosd eomserines
e avalanke B

Mobice is hershy given that the Mational Company Law Tnbunal has ordered the
commencemsant of 5 corporate nsalvency rescldution prosess af the Sunita Developans
Private Limdted or 185 October, 2024

Tha crediors of Sunita Developers Private Limited . ama hereby called upon to subait thair
caims with proot on of belore 2nd Decambrer, 2024 10 the Intenm Restiution Proflessiongsl at
the pdetress mentioned against entry Na, 14,

Tha fmancial creditors shkall submit theirclaime with proof Dy electronic maans anly, &l other
craditers may submil The claimssith proal in person, by pastor by elscimnic means.
Submission of false or miskeading proofs of claam shall attract penalties.

Mama and 5|EI"H“I-1FEI af livterim Reseluthon Prafessional : Vimal Bamar AZrawal

[ 18} I'E.‘:El.-'_-'!m.lgﬂ-.'.-ﬂ-'mﬂl“hal:fl'.l HETR g
(B} hios Atk

Date and Place ;: 20th November, 2024, Mumbai
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